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Shri S.C, Verma

rector (HortO CPWD
R/o G-551 Sriniwaspuri
New Delhi.

( By A.dvocate Sh. S. R-S ingh)
-versus-

Union of India and others through

1.

4.

Shr

works Department
Ministry of urban Development

The Director general

Srnistry of Urban Development
Affairs and Estate ^.^loooi,
Nirman Bhawan, New Dein

Shri Vijay Kumar .
Deputy Secretary
Directorate General of Works
C P.W.D. > Nirman Bhawan
New Delhi-llO 001.

Shri Mahendra Kumar
Dy.Director of Admn.I
Directorate General o
C P.W.D. Nirman Bhawan
New Delhi-llO 001.

Shri R.N.S.Tyagi
Head of the Department
Director (Horticulture)
C.P.W.D., I.P.Bhawan
New Delhi-llO 001.

ORDER (ORAL)

i  Justice Ashok Agarwal :

Applicant

Respondents

In discipiplinary proceedings c
onducted against
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«  legal notice onsent in a been taken.
.  thereon also has so tar

No decision thereo
■a facts, we find that„f the aforesaid facts.2, in view of disposing

f  iustice will be dulythe interests of „tthout
f  the present OA at this stag ^of tne 1^ r^tine respondents

v^\r dirsctfins ^ ^issuance of notic ^ gaid appeal at
,tve their decision on the
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.nneture A-X„ to the applican ■

accord ingly•
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3. Present OA U disposed o, in the atorestated
terms.
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(S.A.T.Rizvi)
Member (A)

garwal)
Chairman

(Ashol
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